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Selectioll Grade for Assistants 

011'1. Dr. L. M. SiBghvl: Will the 
Minister of Home Affairs be pleased 
to refer to the reply given to Starred 
Question No. 620 on the 27th March, 
1963 and state: 

(a) whether the question of intro-
duction of Selection Grade for Assis-
tants has since been reconsidered; and 

(b) if so, the result thereof? 

The Deputy Minister in the MbtIstry 
of Home AffairS (Shrl L. N. Mlshra): 
(a) and (b). The matter is still under 
consideration. 

Dr. L. M. SiIl&'hvi: I would like to 
know for how long this has been under 
consideration, why it has taken so 
long and by when the consideration is 
likely to be completed. 

Shri L. N. Mlshra: The matter came 
in two or three stage.! and some 
decisions were taken in respect of 
some Stenographers. About Assis-
tants, we will take some more time. 

Dr. L. M. Smpvi: May I knoW' 
whether it is a fact that senior Assis. 
tants who have been working for seve-
l"al years, as long as ten years, ha ve 
no incentive as at present and, if SO 

is there any scheme or proposal to in~ 
troduce a system of incentive for 
.enior Assistants working noW? 

ShrI L. N. Mishra: It is B fact that 
the prospect of promotion is very 
meagre in their case. Their case is 
under consideration. 

8hrl S. M. Banerjee: May I know 
whether this was one of the recom-
mendations of the Pay Commission? 
.May I also know Whether another 
recommendation was about the intra-
4uction of a special grade for lower 

division clerks, and if so, why these 
recommendations of the Pay Com-
mission have not been implemented, 
and whether any discussions have 
been held with the association con-
cerned, and if so, with what result? 

Shrl L. N. Mishra: Discussions have 
been held and the matter has been in 
correspondence with the Ministry of 
Finance also. As for the specific re-
commendation of the Pay Commission, 
I would like to have notice of the 
question. 

Shrl Bhag-wat Jha Azad: During 
the pendency of such consideration, 
may r know whether Government 
have prescribed any procedure to en-
sure that the employees who are 
likely to be affected are not adversely 
affected? 

Shri L. N, Mishra: There is no 
question of anyone being adversely 
affected. It is a question of promo-
tion only, 
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Middle SOOeol ExambiatioDs In Delhi 

+ r Shrl YashpaI S~h: 
°1142. ~ Shrl Ram Sewak Yad..,.: 

l Shrl R. G. Dubey: 

Will the Minister of Education be 
pleased to state: 

(a) whether it is a fact that the 
middle school examinations in Delhi 
are being held by a Board of the 
Directorate of Education; 



12237 Oral Answerll APRIL 22, 1964 Oral Answers 122 38 

(b) whether it is 8 bct that only 
two months notice was given to the 
teachers as well as the taught to pre-
pare themselves for the Board exami-
nation; 

(c) whether it is a fact that the 
teachers were unable to do full jus-
tice to the prescribed course within 
this short span of time; and 

(d) whether a greater number of 
failures are expected because the 
courses have been rushed through. 

The Milllster of Education (Shri 
M. C. Chagla): (a) and (b). No, Sir. 

The usual annual examination is be-
ing conducted this year in 3 subjects 
only by an ad hoc Committee. The 
intimation that the examinations will 
be so conducted was given in Decem-
ber, 1963. No notice as such, was 
required or given. 

(c) No, Sir. No new course was 
prescribed for these examinations. 

(d) No, Sir. The courses were 
taught throughout the academic ses-
sion. 
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